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CENTRAL AOMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

.]..No, CPC 99 of 2000

(0A 821 of 1996) Date of order 3 21,2,2002
Present 3 Hon'ble Mr.B.P.Singh, Administrative Member |
Hon'ble Mr M.LChauhan, Judicial Member

JAYANTI KRo MUKHERJEE
Us
UNION OF INJIA & OkS,
For the applicant $ Mr.B.Chattarjee, c ounssl

For tha respondgnts: Mr,P«KeArora, counssl

When the mattér is taken up today the ld, sounsel for
the contemners submits that a Writ Petition was filed beforg the
Hon'bla High Court as 4eP.C.T.No0,708/2000 in which the Hon'blelﬂigh
Court on 30;10.2000 Has passed ths order tht till further orders
the operation of ths impugned order shall remaln stayed, Lde counssl
has produced a copy of the order which be kept on record.

2,4 - Ld, counsel for the applicent disputes the existance
of such order.,

3 In vigs of the High Court's order uhiﬁh is & still in
operation the CPC procseding is stayed till further trders, Matter
%¢ to go out of list for the prasent, Libe:ty is given to mention,

4, Plain copy of the order be handed over to both the 1dq
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